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USE COURTS, NEWDELHI

*1.1: »1\
OFFICE 0FTHE CHIEF JUDICIALMAGISTRATE, PATIALA no

DISTRICT, New noun in/Q Q
QBDEB

In pursuance of the direction ‘ d - , -14/DHC,Gaz'_IIB/GJNLE s contamc in the Hon ble High Court of Delhi vide Order No.
District 8: Sessions Judge. and consequent upon appmvai of the Ld‘ Principal
work hem D, . 1'1 .1_tis ereby ordered that for the purpose of ual di ' 'een lgltal -n. ff C . eq stnbutton ofinto force with immedia; eléeczurt No. 1 and Digital '1raffic Court No. 2, the following arrangemem 5|1a|1 come

1' The Pending digital traffic challans s h ll b d ' ' ' - -equally between Digital '1raffic Court Nofi giclsljaigital ig(durl'l€l:.‘;lseand dlsmbumd exlsung challans

2.Thet"l"" ~ - . ..dismbut$gIS0‘l!'1ri;\dé]rl.:1I'lS(l1C[10l'l in respect of traffic circles for allocation of fresh digital challans shall stand

_ Digit?-1lT'!‘afiic Court No. 1 n C Digital Ti-affic Cour-t7NoT2 Z K
Parliament Street Circle i W 61,-makya pm-i Cg,-do 1 Z

,. _ ?ar1i_am°“tH°l}$@_Ch'clei i i Baraithamba Road Circle CZ if
_ ,_, Jlfghlak Road i Tilak lvlarg Circle’ C

3. It is further directed that all fresh traffic challans shall be allocated to Digital Traffic Court Nol I and Di 'tal
Traffic Court No. 2 with the above disuibution of traffic circles. . gl

4. Wortgfi DCP ‘Traffic Police Headquarters (HQ), Todapur, New Delhi is requested to ensure that digital challans
are equ y allocated between both the Digital ’Ii-affic Court No. 1 8: Digital Traffic Court No. 2.

5. The Computer Branch is directed to take necessary steps for implementation of this order, including transfer of
cases from Digital 'I‘raffic.C:ourt No. 1 to Digital Traffic Court No. 2 in CIS, creation and activation of sepamte
Court CIS Logan ID for Digital 'Ii'afEic Conn No. 2, and_proper mapping/tagging of traffic circles in the system.

6. After transfer of all the challans from Digital Traffic Court No. 1 to Digital Traffic Court N0. 2, in respect of
the present order compliance report shall be duly forwarded to this office and also computer branch for
information.

This issues with the approval of the Ld. Principal District 8: Sessions Judge, New Delhi District.
.0

(Mridul Cu .
Chief Judicial \ ate,

Patiala House o ew Delhi.

No. 1 0 5 Y» I U '4 I2026lCJMlPHClNew Delhi. I ated 06.05.2026
Copy forwarded for information and necessary action :- _ _ _ _ _ _
1. ‘The Ld. Registrar General, Hoifble High Court of Delhi, New Delhi. (Through Ld. Pi-mcipal D15I].'lCI&

Sessions Judge, Patiala House Court, New Delhi). _
P.S. to the Ld.Pr1ncipal District & Sessions Judge, Patiala House Coun. New Delin-
All the Ld. ACJMS, Patiala I-louse Courts, New Delhi District.
The Concerned JMFCs, Patiala House Courts, New Delhi.
The Chief Prosecutor, New Delhi- District.
The D.C.P. ‘Traffic Head Quarter, New Delhi District9‘P"P!-*-'!*-'

L/' The Incharge, District Courts Web-Site Committee, 'fis l-Iazari Courts, Delhi.

S-99°“
The lncharge, Computer Room, Patiala House Courts, New Delhi. _
'l11e Care Taker, New Delhi District with the direction to afiix the copies of the same at all the notice bo at

- 1 1 (3 rt Compl\'9_<_1. ’Y”i_3—"T"“~ _;_-
10, %‘Zat§al§r'§§<:§-.'i §i-.ma=-znew o@mr~D1su:1<=i.;Pat1aa11ouse couns-
11. The Secretary, N.D?rK.}f§3' 7: T1 .

. . ' "-'14" " -'_” I397. '-“._
12' Omm me 3. 1 .7 " Chief .IudicialM trite,

it." ‘. NDD Patiala House Co cw Delhi
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